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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th May, 2021 

S.O. 1848(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.O.1533(E), dated the 14
th
 September, 

2006 (hereinafter referred to as the said notification), and in supersession of the notification of the 

Government of India in the Ministry of Environment, Forest and Climate Change, number S.O. 4001(E), 

dated the 20
th
 December, 2017, except as respects things done or omitted to be done before such 

supersession, the Central Government hereby constitutes the State Level Environment Impact Assessment 

Authority, Andhra Pradesh (hereinafter referred to as the Authority, Andhra Pradesh) comprising of the 

following Members,  namely: - 

1. Sri P. Venkata Rami Reddy, IAS (Retd.) Chairman; 

2. Dr. Thatiparthi Byragi Reddy 

Professor. Department of Environmental Sciences,  

Andhra University, Visakhapatnam 

Member; 

3. Special Secretary to Government, EFS&T Department, A.P. 

Secretariat, Velagapudi. 

Member Secretary. 

 

2. The Chairman and Members of the Authority, Andhra Pradesh shall hold office for a term of three 

years from the date of publication of this notification in the Official Gazette.  

3. The Authority, Andhra Pradesh shall exercise such powers and follow such procedures as specified 

in the said notification. 

4. The Authority, Andhra Pradesh shall take its decision on the recommendations of the State Level 

Expert Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Andhra Pradesh. 

5. For the purpose of assisting the Authority, Andhra Pradesh, the Central Government in consultation 

with the State Government of Andhra Pradesh, hereby constitutes the State Level Expert Appraisal 

Committee (SEAC) (hereinafter referred to as SEAC, Andhra Pradesh) comprising of the following 

Members, namely: -  

1. Dr. G. V. R. Srinivasa Rao, Professor, 

Civil Engineering Department,  

Andhra University, Visakhapatnam 

Chairman; 

2. Dr. Dinesh Sankar Reddy 

Registrar (I/C),  

Professor of Chemical Engineering, 

NIT, Tadepalligudem, West Godavari 

Member; 

3. Prof. G. Gnana Mani, 

Retd., Professor of Zoology, 

Andhra University, Visakhapatnam 

Member; 

4. Prof. U. Shameem. 

Chairman, BoS Dept. of Zoology, 

Andhra University, Visakhapatnam 

Member; 

5. Dr. Kiranmai, Assistant Professor,  

Dept. of Bio Technology,  

Vikrama Simhapuri University, Nellore District 

Member; 

6. Prof. C. Sasidhar Member; 
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Professor of Civil Engineering, JNTU, Anantapur 

7 Prof. N. Siva Prasad Reddy,  

Director (Academics), 

Brindavan Institute of Technology & Science, Kurnool  

Member; 

.8. Prof. D. Bharathi, Professor 

Dept. of Bio Sciences & Sericulture,  

Sri Padmavathi Mahila Viswa Vidhyalayam, Tirupathi 

Member; 

9. Sri Katamneni Venkata Ramana, 

Head of Mining Dept. 

Government Polytechnic, Narsipatnam 

Member; 

10. Dr. M. Sunandana Reddy, Associate Professor, 

RGM College of Engineering & Technology (Autonomous), Nandyal. 

Member; 

11. Sri Matli Chandra Sekhar 

Professor, Head of Department of Civil Engineering,  

NIT, Warangal 

Member; 

12. Dr. G. Madhavi, Associate Professor  

Department of Chemistry,  

Sri Venkateswara University, Tirupathi 

Member; 

13. Prof. K. Thyaga Raju, 

Professor of Bio-Chemistry, 

S. V. University, Tirupathi 

Member; 

14. Dr. Gummalla Prasanthi 

Professor,  

Vijaya Institute of Pharmaceutical Sciences, Vijayawada.  

Member; 

15. Chief Environmental Engineer, Andhra Pradesh Pollution Control Board. Member Secretary. 

6. The Chairman and Members of SEAC, Andhra Pradesh shall hold office for a term of three years 

from the date of publication of this notification in the Official Gazette.  

7. The SEAC, Andhra Pradesh shall exercise such powers and follow such procedures as specified in 

the said notification.    

8. The SEAC, Andhra Pradesh shall function on the principle of collective responsibility and the 

Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the view of 

the majority shall prevail. 

9. In order to avoid any conflict of interest - 

(a) the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh 

shall declare as to which consulting organisation they have been associated with and also the 

project proponents; 

(b) the Chairman and Members of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh 

shall not undertake any consultation or associate with preparation of Environmental Impact 

Assessment (EIA) Environment Management Plan for a project, which is to be appraised by 

the Authority, Andhra Pradesh and SEAC, Andhra Pradesh during their tenure; and 

(c) if in the past five years, the Chairman or any of the Members of the Authority, Andhra 

Pradesh and SEAC, Andhra Pradesh have provided consultancy services or conducted EIA 

studies for any project proponent, in that event they shall recuse themselves from the 

meeting of the Authority, Andhra Pradesh and SEAC, Andhra Pradesh in the process of 

appraisal of any project being proposed by such proponents.  
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10. The Government of Andhra Pradesh shall notify an agency to act as Secretariat for the Authority, 

Andhra Pradesh and SEAC, Andhra Pradesh and the Secretariat shall provide all financial and logistic 

support including accommodation, transportation and such other facilities in respect of all their statutory 

functions.   

11. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the 

Authority, Andhra Pradesh and SEAC, Andhra Pradesh shall be paid as per the rules of the State 

Government of Andhra Pradesh. 

[F. No. J-11013/36/2007-IA.II(I)] 

JIGMET TAKPA, Jt. Secy. 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 11th June, 2021. 

S.O. 2276(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the  

14
th
 September, 2006 (hereinafter referred to as the said notification), and in supersession of the notification 

of the Government of India in the Ministry of Environment, Forest and Climate Change number  

S.O. 3338(E), dated the 16
th
 October, 2017, except as respects things done or omitted to be done before 

such supersession, the Central Government in consultation with the State Government of Uttar Pradesh, 

hereby constitutes the State Level Environment Impact Assessment Authority (SEIAA) (hereinafter 

referred to as the Authority, Uttar Pradesh) comprising of the following Members, namely: -  

 (1) (2) (3) 

1. Dr. Rajiv Kumar Garg 

17, Rana Pratap Marg, Lucknow 

Chairman; 

2. Shri Parasnath 

House No. 2/386 

Vinamrakhand Gomti Nagar, Lucknow 

Member; 

3. Member Secretary 

Uttar Pradesh Pollution Control Board 

Member Secretary. 

 

2. The Chairman and Members of the Authority, Uttar Pradesh shall hold office for a term of three 

years from the date of publication of this notification in the Official Gazette.  

3. The Authority, Uttar Pradesh shall exercise such powers and follow such procedures as specified in 

the said notification. 

4. The Authority, Uttar Pradesh shall take its decision on the recommendations of the State Level 

Expert Appraisal Committee -1(SEAC-1) constituted under paragraph 5 for the State of Uttar Pradesh. 

5. For the purpose of assisting the Authority, Uttar Pradesh, the Central Government in consultation 

with the State Government of Uttar Pradesh, hereby constitutes two State Level Expert Appraisal 

Committees, that is, the State Level Expert Appraisal Committee-1 and State Level Expert Appraisal 

Committee-2 (hereinafter referred to as the SEAC-1 and SEAC-2, Uttar Pradesh) comprising of the 

following Members, namely: -  

SEAC-1, Uttar Pradesh: 

(1) (2) (3) 

1. Shri Rajiv Kumar  

Raghusatyam 

B-2/4 Vijyantkhand Gomti Magar 

Lucknow-226010 

Chairman; 

2. Dr. Ajai Mishra 

Department of Geology, Lucknow University 

Lucknow-226007 

Member; 

3. Mr Om Prakash Srivastava 

H-150, Southcity PGI Road, Lucknow- 226025 

Member; 
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4. Dr. Brij Bihari Awasthi 

Flat No. 503, Tower-M, Rohtash Plumeriya Apartment, Vibhuti 

Khand, Gomti Nagar,  

Lucknow- 226010 

Member; 

5. Shri Umesh Chand Sharma 

88A, Manas Nagar, Shahganj, Agra-282010 

Member; 

6. Dr. Ratankar  

Birbal Sahni Institute of Palaeosciences,  

53, University Road, Lucknow-226007 

Member; 

7. Director,  

Environment Department. Govt. of UP 

Member Secretary. 

 

SEAC-2, Uttar Pradesh: 

 (1) (2) (3) 

1. Dr Harikesh Bahadur Singh 

13/21, Vikas Nagar, PO Vikas Nagar, Lucknow-226022 

Chairman; 

2. Dr. Amrit Lal Haldar 

7/554A, Vikas Nagar (Opp CIMAP Colony), Northern Gate, 

Lucknow-226022 

Member; 

3. Dr. Dineshwar Prasad Singh 

Flat No. B0701, Godrej Summit, Sector-104, Dwaraka 

Expressway, Haryana-122006 

Member; 

4. Shri Tanzar Ullah Khan 

B-904 Antrarish Apartment, Sec-52, Noida, U.P. 

Member; 

5. Prof. Jaswant Singh  

Head of Environment Science Department, Dr. Ram Manohar 

Lohia Awadh University, Ayodhya- 224001 

Member; 

6. Dr. Shiv Om Singh, 8, Urmilla Vihar, Kampoo, Lashkar, Gwaliar-

474001 

 Madhya Pradesh  

Member; 

7. Director,  

Environment Department. Govt. of UP 

Member Secretary. 

 

6. The Chairman and Members of the SEAC-1 and SEAC-2, Uttar Pradesh shall hold office for a term 

of three years from the date of publication of this notification in the Official Gazette.  

7. The SEAC-1 and SEAC-2, Uttar Pradesh shall exercise such powers and follow such procedures as 

specified in the said notification.    

8. The SEAC-1 and SEAC-2, Uttar Pradesh shall function on the principle of collective responsibility 

and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, the 

view of the majority shall prevail. 
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9. In order to avoid any conflict of interest - 

(a) the Chairman and Members of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, 

Uttar Pradesh shall declare as to which consulting organisation they have been associated 

with and also the project proponents; 

(b) the Chairman and Members of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, 

Uttar Pradesh shall not undertake any consultation or associate with preparation of 

Environmental Impact Assessment (EIA) Environment Management Plan for a project, 

which is to be appraised by the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar 

Pradesh during their tenure; and 

(c) if in the past five years, the Chairman or any of the Members of the Authority, Uttar 

Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh have provided consultancy services or 

conducted EIA studies for any project proponent, in that event they shall recuse themselves 

from the meeting of the Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh 

in the process of appraisal of any project being proposed by such proponents.  

10. Government of Uttar Pradesh shall notify an agency to act as Secretariat for the Authority, Uttar 

Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh and the Secretariat shall provide all financial and logistic 

support including accommodation, transportation and such other facilities in respect of all their statutory 

functions.   

11. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the 

Authority, Uttar Pradesh and SEAC-1 and SEAC-2, Uttar Pradesh shall be paid as per the rules of the State 

Government of Uttar Pradesh. 

[F. No. J.11013-43/2007-IA.II(I) Pt.I] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th June, 2021 

S.O. 2340(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) 

Act, 1986 (29 of 1986) (thereinafter referred to as the Act.) and in supersession of the notification of the 

Government of India, in the erstwhile Ministry of Environment, Forests and Wildlife number S.O 145 

(E), dated 21
st
 February, 1991, except as respects things done or omitted to be done before such 

supersession, the Central Government hereby makes the following orders, namely: -  

1.    Recognition of private laboratories under clause (b) of sub-section (1) of section 12 of the said 

Act, as well as recognition of their Analysts as Government Analysts under section 13 of the 

Environment (Protection) Act, 1986, shall be done by the Central Pollution Control Board. 

2.  All environmental laboratories shall obtain accreditation from the National Accreditation Board 

for Testing and Calibration Laboratories Accreditation (ISO17025:2017) for all criteria testing 

parameters as defined by Central Pollution Control Board along with certification for Occupational 

Health and Safety Management System (ISO 45001:2018) before submission of application to the 

Central Pollution Control Board for consideration of the said application under  the provisions of 

the said Act, for- 

               (i)   fresh or renewal of recognition of laboratory;  

               (ii)  changes in the name of Government Analysts; and  

               (iii) shifting of laboratory premises. 

3.  The recognition of laboratory shall be granted for the validity period of accreditation under 

ISO17025:2017 and for the testing parameters accredited therein.  

4.  The recognition of laboratory shall be granted for the validity period of ISO45001:2018 

certification from a recognised agency and shall be valid for the same premises of its operation for 

which the application is made. 

5.    The Central Pollution Control Board shall ensure that a web based portal, for processing of 

application including disseminating the information on status of applications for recognition of 

environmental laboratories or Government Analysts, is made operational within three months from 

the date of publication of this notification, and the provision for online submission of compliance 

report submitted by the recognised laboratory shall be also made through this portal. 

6.  The recognition of laboratory or Government Analyst shall be based on self-declaration of 

compliance of the requirements and submission of supporting documents for all requisite 

information as stipulated by the Central Pollution Control Board for grant of recognition by the 

Central Pollution Control Board, and Compliance report as defined by Central Pollution Control 

Board shall be submitted by the recognised laboratory bi-annually on designated web-portal. 

7. The Central Pollution Control Board shall conduct proficiency test and inter-laboratory 

comparison exercise either of its own or in collaboration with National Environmental Engineering 

Research Institute or such research institutes having proven capabilities for undertaking such 

exercise, for all recognised laboratory bi-annually, covering all parameters annually, and the cost 

associated in conducting such exercise shall be borne by the participating laboratories, and records 

and reports of such exercise shall made available in public domain. 

8.  The Central Pollution Control Board shall make provision for surprise inspection for verification 

of conditions imposed on the environmental laboratories recognised under the Environment 

(Protection) Act, 1986 by constituting a joint committee comprising members of the Ministry of 

Environment, Forest and Climate Change (MoEFCC), the Central Pollution Control Board and 

concerned State Pollution Control Boards or Pollution Control Committees, and the inspection 

reports shall be made available in public domain. 
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9. The Central Pollution Control Board shall constitute an expert committee comprising of 

members from the Ministry of Environment Forests and Climate change ,State Pollution Control 

Boards, National Accreditation Board for Testing and Calibration Laboratories  and National 

Environmental Engineering Research Institute and experts as deemed appropriate, to review and 

revise the existing guidelines for laboratory recognition including defined criteria testing 

parameters, procedure, process and cost estimate for proficiency test and inter-laboratory 

comparison exercise, compliance condition for recognition  and corresponding information 

required for online submission of compliance report by laboratories, etc., within three months of 

publication of this notification, and based on the recommendation of expert committee, the Central 

Pollution Control Board shall recognise the laboratory and the Government Analysts under  the said 

Act. 

10.  The expert committee shall review and reassess the procedures, guidelines and other process 

annually and make necessary recommendation for consideration of the Central Pollution Control 

Board. 

11.    This notification shall come into force from the date of its publication in the Official Gazette.  

[F. No. Q-15018/13/2020-CPW] 

NARESH PAL GANGWAR, Jt. Secy. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 



4  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(ii)] 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 17th June, 2021 

 S.O. 2353(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act), the Central Government 

hereby constitutes the Karnataka Coastal Zone Management Authority (hereinafter referred to as the Authority) 

consisting of the following persons, for a period of three years, with effect from the date of publication of this order in 

the Official Gazette, namely:-  

Sl. No. Members Status 

(1) (2) (3) 

1. The Additional Chief Secretary to Government, Forest, Ecology and 

Environment Department, 4
th 

Floor, M.S.Building, Bengaluru  

Chairman, exofficio; 

2. The Principal Secretary to Government, (Ecology and Environment) Forest, 

Ecology and Environment Department, 7 
th 

Floor, M.S.Building, Bengaluru  

Member, exofficio; 

3. The Secretary to Government, Animal Husbandry and Fisheries, Vikasa 

Soudha, Bengaluru or his representative  

Member, exofficio; 

4. The Principal Secretary to Government, Industries and Commerce 

Department, Vikasa Soudha, Bengaluru or his representative 

Member, exofficio; 

5. The Principal Secretary to Government, Tourism Department, Vikasa 

Soudha, Bengaluru or his representative  

Member, exofficio; 

6. The Director, Directorate of Municipal Administration, Ambedkar Road, 9
th 

and 10
th 

Floor, Vishveshwaraiah Tower,Sampangi Rama Nagar, Bengaluru   

Member, exofficio; 

7. The Member Secretary, Karnataka State Pollution Control Board, No.49, 

Parisara Bhavan, Church Street, Bengaluru-560001   

Member, exofficio; 

8. The Director General, Environment Management and Policy Research 

Institute (EMPRI), ‘Hasiru Bhavana’, Doresanipalya Forest Campus, 

Vinayaka Nagara Circle, J.P.Nagar, 5 
th 

Phase, Bengaluru-560078  

Member, exofficio; 

9. The Director, 

Karnataka State Remote Sensing Application Centre (KSRSAC), Major 

Sandeep Unnikrishnan Road, Vidyaranyapura Post, Bengaluru-560097  

Member, exofficio; 

10. Dr. A. Senthil Vel, Professor, Dean, College of Fisheries, Mangalore,  Member, Expert; 

11. Dr. Shivakumar B.Haragi, Assistant Professor, Karnataka University Post 

Graduate Centre, Kodibag, Karwar  

Member, Expert; 

12. Dr. M.D.Subash Chandran, Consulting Scientist, (Ecology and 

Environment), Centre for Ecological Sciences,IISc, Bangalore,  

Member, Expert; 

13. Dr. Ramesh H., Associate Professor,  

Department of Applied Mechanics and Hydraulics, NITK, Surathkal, 

Mangaluru 

Member, Expert; 

14. Shri Ramachandra Bhatta,  

Snehakunja Trust, Kasarkd Post, 

 Honnavar Taluk, Uttara Kannada District 

Member,  Non-

Governmental 

Organization ; 

15. Special Director (Technical Cell) (Ecology and Environment), Forest, 

Ecology and Environment Department, 7 
th 

Floor, M.S.Building, Bengaluru  

Member Secretary, 

exofficio. 

 

2. The Authority shall have its headquarters at Bengaluru, Karnataka.  

3. The quorum for the meeting of the Authority shall be one-third of the total number of its Members. 
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4. A Member, other than an exofficio Member, shall be paid allowances as per the norms decided by the Central 

Government. 

5. The Authority shall, for the purposes of protecting and improving the quality of the costal environment and 

preventing, abating and controlling environmental pollution in the Coastal Regulation Zone areas in the State of 

Karnataka, take the following measures, namely: - 

(i)  the Authority shall, after receiving the application for approval of project  proposal, examine the same if it 

is in accordance with the approved Coastal Zone Management Plan and within the requirements of the 

Coastal Regulation Zone notification issued by the Government of India in the erstwhile Ministry of 

Environment and Forests and published  vide number S.O.19(E), dated the 6
th

 January, 2011 (hereinafter 

referred to as the said notification), and make recommendations for approval of such project to the 

concerned authority, as specified in the said notification, within a period of sixty days from the date of 

receipt of such application; 

(ii)  the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as specified 

in the said notification; 

(iii) the Authority shall be responsible for enforcing and monitoring the provisions of the said notification; 

(iv) the Authority shall examine the proposals received from the State Government for changes or 

modifications in the classification of Coastal Regulation Zone areas and in the Coastal Zone Management 

Plan and make specific recommendations thereon, to the National Coastal Zone Management Authority; 

(v)  the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the rules 

made thereunder; and review the cases involving violations or contraventions of the provisions of the said 

Act and the rules made thereunder; 

(vi) the Authority shall inquire or review cases of violations or contraventions of the said notification suo-

moto, or on the basis of a complaint made by any individual or body or organisation; 

(vii) the Authority is authorised to file complaints under section 19 of the said Act; 

(viii) the Authority shall take such action as may be required under section 10 of the said Act, to verify the 

facts of the cases before it.  

6. The Authority shall, for the purpose of maintaining transparency in its functioning, create a dedicated website 

and post the information relating to its functions, including the agenda in its meetings, minutes of the meetings, 

decisions taken in each meeting, recommendations for matters on violations and contraventions of the said 

notification and actions taken on such violations and contraventions, court matters including the orders of the 

courts and the approved Coastal Zone Management Plan of the State Government. 

7. The Authority shall furnish reports of its activities at least once in six months to the National Coastal Zone 

Management Authority. 

[F. No. 12-4/2005- IA-III (part-3)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th June, 2021 

S.O. 2544(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection)  Act, 1986 (29 of 1986) and in pursuance of the notification of the Government 

of India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the  

14
th
 September, 2006, the Central Government hereby makes the following amendment in the notification 

of the Government of India in the Ministry of Environment, Forest and Climate Change, published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 524(E), dated the  

03
rd

 February, 2021, namely:- 

 In the said notification, in the paragraph 5, for the serial number 9 and the entries relating thereto, 

the following shall be substituted, namely: - 

1 2 3 

“(9.) Additional Director or Joint Director,  

Directorate of Environment and Climate Change,  

Government of Punjab. 

Member Secretary.’’ 

 

[F. No. J-11013/43/ 2007-IA.II (I)] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note :  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 524(E), dated the 03
rd

 February, 2021.  
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8. एसईएसी, मजणपुर सामूजहक उत्तरदाजयत्व के जसद्ांत पर काया करेगी और अध्यक्ष प्रत्येक मामले में सवासम् मजत पर 

पहुचंिे का प्रयास करेंग ेऔर यदद सवासम् मजत पर िह  पहुचंा िा सकता तो बहुमत का मत अजभभावी होगा। 

9. जहतों के दकसी द्वन्‍द द से बचिे के जलए : 

(क) प्राजधकरण, मजणपुर और एसईएसी, मजणपुर के अध्यक्ष और सदस्ट्य यह घोजषत करेंगे दक वे दकस 

परामिी संगिि और दकस पठरयोििा प्रस्ट्तावक के सार् िुड़े हुए हैं। 

(ख) प्राजधकरण, मजणपुर और एसईएसी, मजणपुर के अध्यक्ष और सदस्ट्य अपि े  कायाकाल के दौराि ऐसी 

दकसी भी पठरयोििा के जलए पयाावरण समाघात मूल्यांकि (ईआईए), पयाावरण प्रबंधि योििा तैयार 

करिे में ि तो कोई परामिा देंगें, ि ही उससे िुड़ेंग,े जिसका मूल् यांकि प्राजधकरण, मजणपुर और 

एसईएसी, मजणपुर द्वारा दकया िािा ह;ै और  

(ग) यदद गत पााँच वषों में प्राजधकरण, मजणपुर और एसईएसी, मजणपुर के अध्यक्ष या दकसी सदस्ट्य ि ेदकसी 

पठरयोििा प्रस्ट्तावक के जलए कोई परामिी सेवा प्रदाि की  हैं या ईआईए अध्ययिों का संचालि दकया 

हैं, ऐसी जस्ट्र्जत में, वे ऐसे प्रस्ट्तावकों द्वारा प्रस्ट्ताजवत की िािे वाली दकसी पठरयोििा के अंकि की 

प्रदिया में प्राजधकरण, मजणपुर और एसईएसी, मजणपुर की बैिकों में स्ट्वयं सजम्मजलत होिे से बचेंगे। 

10.  मजणपुर सरकार, प्राजधकरण, मजणपुर और एसईएसी, मजणपुर के जलए सजचवालय के रूप में काया करि ेके जलए 

एक अजभकरण को अजधसूजचत करेगी और वह सजचवालय उिके सभी सांजवजधक कायों के संबंध में आवास, पठरवहि और 

ऐसी अन्‍दय सुजवधाओं सजहत सभी जवत्तीय और संभार तंत्र सहायता प्रदाि करेगा। 

11. प्राजधकरण, मजणपुर और एसईएसी, मजणपुर के अध्यक्ष और सदस्ट्यों को बैिक फीस, यात्रा भत्ता और महगंाई भत्ता 

मजणपुर राज्य सरकार के जियमों के अिुसार ददया िाएगा। 

 

[फा. सं. िे-11013/37/2009.आईए-II(I)] 

डॉ. सजुीत कुमार वाजपेयी, सयंकु्त सचिव 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th July, 2021. 

S.O. 2781(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.O.1533(E), dated the 14
th
 September, 

2006 (hereinafter referred to as the said notification), the Central Government hereby constitutes the State 

Level Environment Impact Assessment Authority, Manipur (hereinafter referred to as the Authority, 

Manipur) comprising of the following Members,  namely: - 

(1) (2) (3) 

1. Dr. Elangbam Jadu Singh, Principal 

DM College of Science, Dhanmanjuri University, Imphal-795001 

Chairman; 

2. Professor Thingbijam Binoy Singh 

Deptt of Life Sciences 

Manipur University, Chanchipur-795003 

Member; 

3. Director, Directorate of Environment and Climate Change, 

Government of Manipur 

Member-Secretary. 
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2. The Chairman and Members of the Authority, Manipur shall hold office for a term of three years 

from the date of publication of this notification in the Official Gazette.  

3. The Authority, Manipur shall exercise such powers and follow such procedures as specified in the 

said notification. 

4. The Authority, Manipur shall take its decision on the recommendations of the State Level Expert 

Appraisal Committee (SEAC) constituted under paragraph 5 for the State of Manipur. 

5. For the purpose of assisting the Authority, Manipur, the Central Government in consultation with the 

State Government of Manipur, hereby constitutes the State Level Expert Appraisal Committee (SEAC) 

(hereinafter referred to as SEAC, Manipur) comprising of the following Members, namely: -  

(1) (2) (3) 

1. Prof E Bijoykumar Singh 

Department of Economics,  

Manipur University, Chanchipur-795003 

Chairman; 

2. Prof Naoroibam Deva Singh 

Department of Geography,  

Manipur University, Chanchipur-795003 

Member; 

3. Prof. Kshetri Rajendra Singh 

Department of Sociology,  

Manipur University, Chanchipur-795003 

Member; 

4. Prof. Soibam Ibotombi 

Department of Earth Sciences,  

Manipur University, Chanchipur-795003 

Member; 

5. Prof. Leitam Nabachandra Singh 

College of Agriculture (CAU) 

Iroisemba-795004 

Member; 

6. Dr. Thanglam Somchand  

Manipur Institute of Technology,  

Takyelpat-795001 

Member; 

7. Dr. Ngangbam Romeji Singh 

Deptt of Civil Engineering, National Institute of Technology,  

Lamphelpat-795004 

Member; 

8. Dr. Manichandra Sanoujam 

Deptt of Earth Sciences 

Manipur University, Chanchipur-795003 

Member; 

9. Dr. Khoiyangbam Raju Singh 

Depp of Forestry & Environmental Science,  

Manipur University, Chanchipur-795003 

Member; 

10. Joint Director  

Directorate of Environment & Climate Change,  

Government of Manipur 

Member-Secretary. 

 

6. The Chairman and Members of SEAC, Manipur shall hold office for a term of three years from the 

date of publication of this notification in the Official Gazette.  

7. The SEAC, Manipur shall exercise such powers and follow such procedures as specified in the said 

notification.    

8. The SEAC, Manipur shall function on the principle of collective responsibility and the Chairman 

shall endeavor to reach consensus in each case, and if consensus cannot be reached, the view of the majority 

shall prevail. 
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9. In order to avoid any conflict of interest, - 

(a) the Chairman and Members of the Authority, Manipur and SEAC, Manipur shall declare as 

to which consulting organisation they have been associated with and also the project 

proponents; 

(b) the Chairman and Members of the Authority, Manipur and SEAC, Manipur shall not 

undertake any consultation or associate with preparation of Environmental Impact 

Assessment (EIA) Environment Management Plan for a project, which is to be appraised 

by the Authority, Manipur and SEAC, Manipur during their tenure; and 

(c) if in the past five years, the Chairman or any of the Members of the Authority, Manipur and 

SEAC, Manipur have provided consultancy services or conducted EIA studies for any 

project proponent, in that event they shall recuse themselves from the meeting of the 

Authority, Manipur and SEAC, Manipur in the process of appraisal of any project being 

proposed by such proponents.  

10. The Government of Manipur shall notify an agency to act as Secretariat for the Authority, Manipur 

and SEAC, Manipur and the Secretariat shall provide all financial and logistic support including 

accommodation, transportation and such other facilities in respect of all their statutory functions.   

11. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the 

Authority, Manipur and SEAC, Manipur shall be paid as per the rules of the State Government of Manipur. 

 

 

[F. No. J-11013/37/2009-IA.II(I)] 

 

Dr. Sujit Kumar Bajpayee, Jt. Secy. 
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और, केन्द् रीर् सरकार, कोजवड-19 महामारी की िसूरी लहर रैलन ेतथा औषजध जवजनमााण को त् वररत करने की 

जनरंतर आव‍ र्कता को िजृ‍ िगत रखते ए ए, एक और बारी प्रिान करना आव‍ र्क समतती ह ै; 

अतः, अब, केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उपधारा (1) 

और उपधारा (2) के खंड (v) द्वारा प्रिि िजिर्ों का प्रर्ोग करत े ए ए, उक् त अजधसूचना में जनम्नजलजखत और संिोधन 

करती ह,ै अथाात ्:-- 

उक् त अजधसूचना की अनुसूची में, स्ट्तंभ (5) में मि 5(च) के सामने, तीसरे पैरा के स्ट्थान पर जनम्नजलजखत परैा 

रखा िाएगा, अथाात् :- 

“16 िुलाई, 2021 से 31 दिसंबर, 2021 तक प्राप्त एजक् िव रामाास्ट् र्रुिकल इन्द् रेजडएं(एस (एपीआई) की बाबत 

पररर्ोिनाओं र्ा दिर्ाकलापों के सभी प्रस्ट् तावों को श्रेणी ‘बी2’ पररर्ोिनाओं के रूप में जनधााररत दकर्ा िाएगा, परंत ु

31 दिसंबर, 2021 के पश्चात् दकसी उत्पाि जमश्रण में कोई पश्चात्वती संिोधन र्ा जवस्ट्तार र्ा पररवतान उस समर् प्रवृि 

उपबंधों के अनुसार माना िाएगा ।”  

[रा. सं. 22-25/2020-आईए-III)] 

डा. सुिीत कुमार बािपेर्ी,  संर्ुक् त सजचव 

रिप्पण :  मूल अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (ii) में अजधसूचना संखर्ा  

का.आ. 1533(अ), तारीख 14 जसतम्बर, 2006 द्वारा प्रकाजित की गई और उसका अंजतम सिंोधन अजधसूचना 

संखर्ा का.आ. 2817(अ), तारीख 13 िुलाई, 2021 द्वारा दकर्ा गर्ा । 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 16th July, 2021 

S.O. 2859(E).—Whereas, the Central Government, in exercise of its powers by sub-section (1) and 

clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 has published the 

Environment Impact Assessment Notification, 2006 vide number S.O. 1533(E), dated the 14th September, 

2006, (hereinafter referred to as the said notification)  making the requirement of prior environmental 

clearance from the concerned regulatory authority mandatory for all new projects or activities listed in the 

Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the 

case may be, before any construction work or preparation of land by the project management except for 

securing the land;  

And Whereas, in view of the CoVID-19 pandemic and the requirement to expedite drug 

manufacturing the ‘said notification’ was amended vide notification no. S.O. 1223(E), dated 27th March, 

2020 wherein it was notified that all proposals for projects or activities in respect of Active Pharmaceutical 

Ingredients (API), received up to 30th September, 2020, shall be appraised as Category ‘B2’ projects. 

Subsequently, the above mentioned period was extended by six months from 30th September, 2020 to  
30th March, 2021 vide notification no. S.O. 3636(E) dated 15th October, 2020; 

And Whereas, in view of the outbreak of the second wave of COVID-19 pandemic, the Central 

Government has received requests for further extension of the time period beyond 30th  March, 2021 as 

there is a continued requirement to expedite drug manufacturing; 

And Whereas, the Central Government deems it necessary to provide another window  in view of 

the second wave of COVID-19 pandemic and continued requirement of expeditious drug manufacturing;     

Now, Therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), the Central Government, hereby 

makes following further amendments in the said notification, namely:- 

In the said notification, in the Schedule, against item 5(f), in column (5), for the third paragraph the 

following paragraph shall be substituted, namely:- 
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“All proposals for projects or activities in respect of Active Pharmaceutical Ingredients (API), 

received from 16th July, 2021 to 31st December, 2021, shall be appraised, as Category ‘B2’ 

projects, provided that any subsequent amendment or expansion or change in product mix, after 

the 31st December, 2021, shall be considered as per the provisions in force at that time.”  

 [F. No. 22-25/2020-IA.III] 

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii) vide number S.O. 1533(E), dated the 14th September, 2006 and was last amended 

vide the notification number S.O. 2817(E), dated the 13th July, 2021.  
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